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NOTES OF THE REGISTRY 	
I 	

ORDERS OF THE TRIBUNAL 

I 	d,r.-pd i 1 1 1 )i.i,,i 'I LCI f4tj C.It I 4.'. 1 1. 4.°t' P..J 

Heard Mr. B. Rout Ld. Counsel for the applicant 
P. T'.11T i 	 .1 	r 	i 	'. T t.N. tULi! LU. Lolinse! ior tue !esponuent i'o. anu 

Mr. S. Behera, Ld. A. Standing Counsel and perused 

the materials placed on record. 

The applicant in this O.A. under Section i 9 of 

A.T. Act 1985 has made the tbiiowing prayer: 

)Respondent No.2 be directed to appoint the applicant 
as EDDA of Kukudakhand S.O.. and 

appointment of Respondent No,4 in the post he 
quashed. 

The Respondents have contested this O.A on 

scverai rouds. jilter alia questioning the tnaintaiiiabjljtv 

of this O.A., being rosslv baA. dbmon T .hel 	t 

selectIon firhe post of EDDA took place in iViav 1996 

where as this O.A has been flied in June 1 999. 	The 

Respondents have repeatedly stated that the said selection 

which took place in May 1996 cannot be challenged by 

the applicant in the year i999 That apart on merit of 

the case it has been disclosed by the Respondents 

Department that the post in question was advertised as 

reserved for SC community; failing which it was to be 

filled by ST and failing which by OBC. It is the case of 

the Respondents Department that the selection was made 

out of the most meritorious candidate bclon-ulniz to SC 
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hand, the applicant belonged to OC and theretibre. he 

nOt eligible for coi:ideration for appointment agailist the 

said post. 	For all these reasons they have submitted 
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rejected. 

The 	Ind 	ed e pnmeae 	 itnt  of 

Respondent No.4 on the ground that he was the niosi 

meritorious among the 16 candidates c.onsred by the 

Respondents. it is his case thai there were only 3 

ai'didates who had pas'cd HSf 	ai.'d ic' ':'d O'li\ 

educational qualification up to Class IX. Ant nd the 

H. pass cancuciates the applicant had secured tile 

highest marks in the circumstances he could not ha':e 

been denied the job Lw the Respondents. 	The 

Respondents, on the other bend, have stated thai the 

applicant could nol be selected as they had taken a 

decision to fill up the post by aj SC candidate toniuke 

good the shortfall. As the applicant was not a cand.idje 

belonging to S.0 community he could not have been 

	

selected. 	the umsoofheWe broadl 	aree ithbii  

Respondents they had clearly notified that the post'H 

EDDA was reserved for SC communjy both in thci 

notification of the vacancy to the employment cxchan 

and as we!! as in the public notification. We are sanstiei 

that bcforc the selection was made in August 1 9Y 
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representRtlon ot SU comniiinjtv ln the recrintnent 
- 	1- 	 -- 

 s1 VjNiofl iw f!i \'"Ukt ii.ke iJi~iec lfl 	flijç. 	;-- 

'_!Rtt t1!t 	tlj_ijj tti t!iT (ljSL 1!! JUStiuji iiiauc 
T) --.. 	.---l--r 1-----. 1\))t;iji Iâ(j 	OS I 	'J 	0 	fl 	 !tJ L. 	Iii 

.Juiv 1996. on receipt of an allea1jon aauist the said 

)cic'L!'ti dHU 	iPI11!tinç-3Js iI
HiC Lc! (l!ut'gt rIe ''I 

naiter. Respopdeiii iJo4 	aPpoInted Tn \ICW UI ihe 
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.1 aoove iac-ts of the case, we see no ment in ue UJ. 
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